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Applicant, Prabhn Lal, has filed thiz application u/s 19 of the

- Admiristrative Trilkanals Ack, 1988, calling in guestion the impugnad

crders st ArnlA-1, datéd 9.2.95, by which the applicant was transferrad as

f'l

a Trollyman from Sawaimadhcopur o FPatchpor Sikri, and Annl.A-2 daced

20.2.95, by which his vrepresencatcion in this vegard was rejected.

2. Wz have heard the lesinsd cocunasl  for the paricice and have

perussd the records.

. The learnsd counsel for the applicant zitabzs that the applicant's
tranafer to Pabzhpor Sikri has now been canc:lled.  Thiz application has,
thazrefors, becoms infructuous and it is herzhy dismissed. Do onder a2 to

costs.
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